EPEN COURT

CENTHAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD

’ Allahabad : Dated this 21st day of November, 2000
Uriginal Application No,1311/2000
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Hontble i, Bustice /K Trivedi, V.G,

Hon'ble Mc, VK Majotra, A.M,

Onkar Nath,

Son of Shri Babu Ram

ifo Village Barasunma Khurd,

P.0. Barauna Khurd, District Auraiya,
(Sri Avnich Tripathi, Advccate)
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Valsus
' Unicn of India through Secretary (Posts)
Jepertment of Pusts, India,

-

Ministry of Communication,

Dak Bhawan, Sansad flarg, New Delhi,
24 Postmaster Cenzral,
Agfa negion, MAgra,
3, superintendent of Poat Uffices,
Etauah Division, Etauah,
4. Pustmaster, Etawah,
e s« « s« snRespondents
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By Huntble i, JustiCE_ﬁﬁK TriUEQEJ Vs

The grievance of the applicant is that he was

working as E€0A, He was promoted toc Group '0O!' on

temporary basis vide order dated 23-1-1298., A copy
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of the order has been filsd &3 Annexurfe-4 to tha 0A,

It was contemplated in tha order that thﬂ'?ppﬂiﬁﬁmﬂﬁ‘iei

on temporsfy basis and appointment on permanent basis
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will be after the recommendation of the D.N.C, HowBVEE,
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has been asked to stop werk from 24-10-2000 and he
has alsoc been asked not to work as-EDa. It is alsao
stated that the pay of the applicant was reduced
during the periocd uhen he was discharging duties as
Group 'D¢ employee agadinst which he made saveral
representations inclucding tc the Post FMaster General
but they have not baen decided and asre still pending.
Considering the Pacts and circumstances of the case,

as no order in writing has been cnméunicated ta the
applicant, in our opdinicn, the best course shall be

to give him opportunity to make a represesntation

before the Post Maester Gepneral, Agra liegion, Agra,
placing @ll the facts narrated in this application.

The representation shall be filed within fuo weeks,

The representation, if so Filed, it Shall be cansidered
and declded by the Pcst Master Ceneral, Agra Regicn,
Agra (respondent no.,2) by a spesaking order within a

manth, There shall be no order as to costs,.

Jimapto

Member (A) Vica Chairmai




